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Mr. Speaker: But that  was over 
long ago.
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Mr. Speaker: After that subject we 
had Papers laid on the Table.  Even 
that is over. Therefore, it cannot be 
made now. Now I call Shri Virendra 
Shah.
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Mr. Speaker: Not at this stage. We 
have passed over that subject. Even 
Papers to be laid on the Table are 
over. I now call Shri Virendra Shah.
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Mr. Speaker: Now that topic  it 
ever. Shri Virendra Shah.

12.48 lu*.

RE. LAYING OF PAPERS ON TABLE

8hri Virendra Kaiaar Shah (Juna-
gadh):  Sir, I want to raise a matter 
under rule 877, if you will permit me. 
Yesterday, when the hon.  Member 
from Monghyr was reading a document 
in the House, another hon. Member 
requested that he may be allowed to 
lay that document on the Table Subse
quently, another hon Member, I think 
it was the hon. Member from Kanpur, 
raised a point of order under rule 868
(1), requesting your ruling on  the 
point that if the hon. Member from 
Monghyr was willing to duly authenti
cate the document it may be allowed 
to be laid on the Table  The  hon. 
Member from Monghyr was willing to 
duly authenticate it  I request that 
a ruling may be given on this point of 
order because I submit that it is in 
the paramount interest of parliamen
tary procedure and practice.

Mr. Speaker: I lo not think if i» 
proper that merely because one hon. 
Member has .read something I should 
ask him or allow him to lay it on the 
Table of the House. Yesterday, when 
a request was made by an hon. Mem
ber that the letter from which Shri 
Madhu Limaye read out an extract 
may be laid on the Table of the House, 
I did not permit it.  Rule 869 does 
not give a member a right to lay a 
paper on the Table of the House auto
matically as he may desire. This rule 
is clear; it only lays down a condition 
that when the Chair has permitted a 
Member to lay a paper on the Table, 
he shall have to authenticate it,  as 
required by rule 369(1). Further,  SI 
will be observed  from rule 369(2)' 
that after a paper is laid on the Table 
it becomes public. So, the Speaker ha* 
to be careful when using his discretion 
to allow a paper to be laid on the 
Table.

Therefore I cannot allow any paper 
read to be laid on the Tab’e. Because 
the Member Is prepared to authentic
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ttr. Speaker:  On a ruling there
cannot be any vyatNurtha. If you want 
to aay anything else, you can say but 
not on this subject.
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Mr. Speaker:  No, N'W, we will
take up further consideration....
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Mr. Speaker:  I  am not going to 
allow it after the ruling  I know the 
rules I am not prepared to hear any
thing after the ruling
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Mr. Speaker: It cannot be "laced 
on the Table.
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Mr Speaker:  I am not prepared
to hear anything after the ruling.

An hon. Member: How car there 
be a discussion on the ruling9
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Mr. Speaker: No.
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Mr. Speaker: The House will now 
taka up further consideration of the 
following motion moved by Shri Jqg- 
jivan Ram on the 20th March, IMf, 
namely:—

"That the food sttuatkai fa tt»
country be taken into considera
tion."

Out of 5 hours  allotted for it, 1 
hours and 15 minutes were taken yaa- 
terday and balance of 2 hours and 45 
minutes is available.

How much time  would the  hon. 
Minister like to take?

The Minister of Food and Agriculture 
(Shri Jagjivan Bam):  Nearly 33
minutes.

An hon. Member: 10 minutes.

Mr. Speaker:  In 10 minutes  he
cannot reply to all the points raised 
by hon.  Members. So. I shall call 
him at about S pm Then, Shn H. K. 
Mukerjee has protested that the Com
munist Party Member was not called.

Shirt Krishna  Komar  ChatterJi
(Howrah): I was m possession of tha 
House when the discussion was ad
journed yesterday

Mr. Speaker: After him I wil* call 
Shri Bhogendra Jha.

Shri  SureoAranath  Dwivedy
(Kendrapara) 1  Further  substitute 
motions have to be moved.

Mr Speaker: Yes. You can now 
move the substitute motions.

Shri Ram Sewak Yadav (Bara- 
banki):  I beg to move:

That for the original motion, the 
following be substituted, namely:—

tUi House, having considered
the food situation in «h» <ct*3B&rf,
regret* the dwenpwati* trtlat
faUuon*—


